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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 20% March, 2023. :

L. A. Bill No. 14 of 2023

A BILL FURTHER TO AMEND THE ANDHRA PRADESH COMMISSION
FOR BACKWARD CLASSES OTHER THAN SCHEDULED CASTES
AND SCHEDULED TRIBES IN THE STATE OF ANDHRA PRADESH
ACT, 2019.

Be it enacted by the Legislature of the State of Andhra Pra.desh in
the Seventy-fourth Year of the Republic of India as follows: -

1. (1) This Act may be called the Andhra Pradesh Commission for gpor Titie and
Backward Classes other than Scheduled Castes and Scheduled Tribes “™meement..
in the State of Andhra Pradesh (Amendment) Act, 2023.

(2) 1t shall come into force on such date as the Government may, by
notification in the Official Gazette, appoint.

2. In the Andhra Pradesh Commission for Backward Classes other than amendment of
Scheduled Castes and Scheduled Tribes in the State of Andhra :’*:“:’; ;
Pradesh Act, 2019 (herein after feferred to as the Principal Act), in 2019,
sub-section (1) of séction.4, for the words “three (3) years”, the words
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Amendment of
section 5,

“two (2) years™ shall be substituted and after the words “assumption
of office”, the words “and further term may be extended for a maximum-

~ period of two (2) years” shall be added at the end.

3. In the Principal Act, in sub-section (1) of section 5, for the words
and the expression “three (3) years”, the words “two (2) years and
further term may ‘be extended for a maximum period of two (2) .
years” shall be substituted. : :
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STATEMENT OF OBJECTS AND REASONS
The Government of Andhra Pradesh constituted the State
Commission for Backward Classes to exercise the powers conferred
on and to perform the functions assigned to it under the Andhra
Pradesh Commission for Backward Classes other than Scheduled
Castes and Scheduled Tribes in the State of Andhra Pradesh Act,
2019 (Act No. 19 of 2019.) |

in the Andhra Pradesh Commission for Backward Classes
other than Scheduled Castes and Scheduled Tribes in the State of
Andhra Pradesh Act, 2019, sections.4(1) and 5(1) stipulates the
term of office of Chairman and Members of the Commission
wherein the term of the office is 3 (three) years.

The Government of Andhra Pradesh have decided to reduce
the term of office of the Chairman and Members to “two years”
instead of “three years” to give the opportunity to more persons
belonging to Backward Classes from amongst persons of ability,
integrity and having outstanding record of selfless service to the
cause of jUstice for the Backward Classes to be appointed as
Chairman and Members of the Commission. '

~ Accordingly, after careful examination, the Government
have decided to amend Sections 4 and 5 of. the Andhra Pradesh
Commission for Backward Classes other than Scheduled Castes
and Scheduled Tribes in the State of Andhra Pradesh Act, 2019
(Act No. 19 0f 2019.)

The Bill seeks to achieve the above objective.

CHELLUBOYINA SRINIVASA VENUGOPALA KRISHNA,
Minister for Backward Classes Welfare,
Information & Public Relations and Cinematography,
Government of Andhra Pradesh.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1(2) of the Andhra Pradesh Commission for Backward .
Classes other than Scheduled Castes and Scheduled Tribes in the
State of Andhra Pradesh (Amendment) Bill, 2023 authorize the
Government to issue notification to carry out the purposes Of '
the Act.

The above provision of the Bill regarding Delegated Legislation
is thus of a normal type and mainly intended to cover matters of
procedure.

CHELLUBOYINA SRINIVASA VENUGOPALA KRISHNA,
: Minister for Backward Classes Welfare,
Information & Public Relations and Cinematography.
Government of Andhra Pradesh.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY

The Andhra Pradesh Commission for Backward Classes other than
Scheduled Castes and Scheduled Tribes in the State of Andhra Pradesh
(Amendment) Bill, 2023 after it is passed by both the Houses of Legislature
of the State may be submitted to the Governor for his assent under article
200 of the Constitution of India.

CHELLUBOYINA SRINIVASA VENUGOPALA KRISHNA,
Minister for Backward Classes Welfare,
Information & Public Relations and Cinematography,
Government of Andhra Pradesh.

P. BALAKRISHNAMACHARYULLU,
Secretary to State Legislature.
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